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the scheme reports for the immediate 
works are prepared and approved. 
Meanwhile Government. of West. Ben-
. gal was ~ st  to undertake emer-

'gent works. 

Release of Security Deposit of Globe 
Motors, New Delhi by Delhi Hirh 

Court 

7891. SHRI HARI SINGH: Will tM 
Minister of LAW, JUSTICE AND 
,COMPANY AFFAIRS pe pleased to 

, state:. 

(a) whether the Security Deposit of 
Rs. 20 lakhs deposited by Seth Mun-
dhra of Mis. Globe Motors, New Delhi 
has been released by the order of the 
Delhi High Court and if so, under 
what circumstances; and 

(b) whether Mis. Globe Motors 
deposited this amount by the order of 
Delhi High Court for payment of 5th 
instalment to deposit{)rs in time? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI D. R. 
CHAVAN): (a) and (b). Under the 
Scheme of compromise of arrangement 
in respect of Globe Motors Limited, 
sanctioned by the Hi2h Court on 
31-5-1969, after payment of the first 
:.nstalment, the amount of guarantee 
would be equivalent to a figure which 
would be sufficient to cover the sub-
sequent two instalments till the entire 
payment is made to the Depositors or 
to Rs. 15 lakhs, whichever is less. 
When the fourth instalment fell d lie 
for payment on 22nd March, 1972, the 
liigh Court by its order dated the 24th 
March, 1972. allowed the prayers of 
. the company in its application No. 
122/72 inter alia, that the guarantee 
be replenished to the extent of Rs. 15 
lakhs when the fifth instalment under 
·the Scheme fell due. The fifth instal-
ment loInder the Scheme fell due on 
22nd March, 1973 and the company is 
reported to have filed application C.A. 
No. 175 of 1973 seeking orders of the 
Court for extending the date for pay-
~ nt of the said' instalment by one 
year' from 22nd March. 1973 to 22nd 

March, 1974 and for allowing the co/U. 
pany to replenish the Bank auarantef. 
of Rs. 15 lakhs by 22nd March. 19n 
instead of by 22nd M.arch •. 1.973.. It is 
understood that this case is now fixed 
for hearing on 7th Ma;r •. 1973 ... 

Payment to depoa1ton of Globe Moton 
New Delhi . 

7892. SHRI HARI SINGH: Will the 
Minister of LAW, JUSTICE Al'{D 
COMPANY AFFAIRS ))epleased to 
state: ' 

(a) when the 5th instalment is ,oing 
to be paid to the depositors by Mis. 
Globe Motors Ltd.. New Delhi ..,hich 
was due. on 1st April, 1973; 

(b) whether the Company has mov-
ed the High Court of Delhi for the 
extension of period aDd if so. for 40w 
much period; and 

(c) what specific and ti ~ stePIL 
Government propose to take ~o  ,!let-
ting released the 5th i st ~nt tethe 
depositors? 

THE MINISTER OF STATE IN, THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI D. R. 
CHAVAN): (a) and (b). The company 
is reported to hava filed application 
C.A. No. 175 of 1973 seeking ordera of 
the Delhi Hieh Court for extencHng 
the date for payment of the instalment 
by one year from 22nd March. 1973 to 
22nd March. 1974. It is understood 
that this case is now fixed for hearing 
on 7th May. 1973. 

(c) The Government lms J.lo iqcus 
standi 1'0 take. any steps. The n-.tter 
entirely rests with the lliIb· ~ u t  

Abolition of UJll'eIII!rved accommoda-
tiOD. In GraIId. Tnmk EXlJh,I!S 

7893. SHRI M. RAM GOPAL REDDY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) wheth& pro",ision ot un s ~  

o ~ti ons has been :lftentb' 
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abolished in the Grand Trunk Express 
Ind some other trains; and 

(b) if so, the reasons therefor? 

THE 
THE 
($HRI 

DEPUTY MINISTER IN 
MINISTRY OF RAILWAYS 
MOHD. SHAFI QURESHI): 

(a) Yes. 

(b) This has been done with a view 
to prevent overcrowding and to bring 
much needed relief to the long-distance 
passen,ers. 

Eqineers workln, in D.E.S.U. 

7894. SHRI SHASHI BHUSHAN: 
Will the Minister of IRRIGA TION 
AND POWER be Dleased to state: 

(a) t~ total number of Engineers 
workin, in the Delhi Electric Supply 
Undertaking. category-wise; . 
(b) the number of them in ~  

category. who are permanent and the 
number ot those who are ~ti  tempo· 
rary; 

(c) the maximum ien,th of service 
of temporary hands; and 

(d) whether some DOsts of engineers 
in dif!erent cate,ories in DESU are 
l.71n. vacant, if so since when and 
dorts bein, made to fill these vacan-
cies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI BALGOVIND VERMA): 
(a) to (d). A statement giving the in-
formation II laid on the Table ot the 
Rouse. [Placed in Lflwarl/. See No. 
LT-48831731. 
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Outcome of nue .... ns held with 
Iraqi DeleptiOll In April, 1913 

7897. SHRI P. GANGADEB: 

SHRI P. M. MEHTA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleued to 
&tate: 

(a) whether an Iraqi delegation 
visited India in the first week of 
April. 1973; and 

(b) if so, the outcome of the dil-
cussions held with the delegation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
(a) Yes, Sir. 

(b) As a result of the discuaiol\'s, 
following five Agreements were con-
ciuded:-

(i) Letters establishing a Joint 
Commission at Ministerial 
level for implementation of 
economic, technical and . .cien-
tiflc cooperation between the 
two Governmer.t. were signed 
and exchanged. 

(iI) An Economic and Technical 
Cooperation Agreement which 
aims at developlnK, extend-
ing and consolidating econo-
mic, technical and trade 
relatioIIB between the two 




